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(b ) Yes, Sir. The basic goal o f 
m edical eilucaticn in India is to pro
duce a basic doctor suited to the needs 
o f the community. The curriculum of 
medical education has been reviewed 
and restructured recently by the M edi
cal Council o l India to be in accordance 
w ith this objective.

(c ) and (d ). The M edical Education 
Po licy  was recently exam ined by a 
Group under the Chairmanship o f Dr. 
J. B. Srivastava. form er D irector Gene
ral o f Health Services. The Government 
is in the process o f implementing the 
recommendations of this group and 
other steps are also being taken to 
make available health facilities  to the 
largest segments o f the population.

Review of Working of Contract Labour 
(Regulation and Abolition) Act, 1970

•283. SH R I P. K . K O D TY A N : W ill
the M inister o f P A R L IA M E N T A R Y  
A F F A IR S  A N D  L A B O U R  be pleased 
to state:

(a ) whether Government have re
v iew ed  the working o f the Contract 
Labour (Regu lation  and A b o lition ) 
Act, 1970, in the Central sphei-e; and

(b ) if so, w’ith what results?
TH E  M IN IS T E R  OF P A R L IA M E N 

T A R Y  A F F A IR S  A N D  L A B O U R  
(S H R I R A V IN D R A  V A R M A ) : (a )
and (b ) .  B y  and large e ffec tive  en
forcem ent o f the A ct in the Central 
sphere w>as undertaken on ly a fter the 
Suprem e Court had upheld the va li
d ity  o f the provisions o f the A ct in 
1974. A  few  amendments to the A c t 
are being considered arising from  
certain deficiencies noticed in the im 
plem entation o f the Act. The Central 
Contract Labour A d v iso ry  Board, 
which is a tripartite  body period ica lly  
<liscus«es the working o f the Act.

Vtepresentations received from Com
pulsorily Retired Employees of P & T  

I>epartment

2250. SH R I R. K. M H A L G I: W i!l the 
M inister of C O M M U N IC A T IO N S  be 
pleased ti) state:

(a ) the number o f em ployees in the 
T e leph ore . Telegraph and Posta l D e

partments who tiave been asked to 
go on com pulsory retirem ent during 
the E>eriod of emergency;

(b )  whether G overnm ent hag re 
ceived  a number o f representations 
o f ex-em p loyees o f departments 
stating that injustice hag been done 
to them in asking them to go on com 
pulsory retirem ent, if  so, how many; 
and

(c ) what action has Governm ent 
taken in respect o f the represen
tations?

TH E  M IN ISTE R  OF R A IL W A Y S  
(PRO F. M AD H U  D A N D A V A T E ); (a ) 
Cases of 56,673 employees were rev:ew- 
ed according to the provisions o f re
levant rules. 973 employees w ere o r
dered to retire prematurely.

(b ) Out o f ^he 973 employees. 572 
employees have so fa r represented.

(c ) A fte r  crnsiaering the representa
tions on merits, orders have been issu
ed in ?esperi  of 112 officials for re
instatement eithor in the original posts 
or in lower substantive posts at their 
own requests.

Committee on Calculation of Price
Index

2251. SH RI P R A S A N N B H A l 
M E H TA :

SH RI K. M A L L A N N A .
SH RI R. V. S W A M IN A T H A N :
SH RI N IH A R  L A S K A R :

SHRI M U K H T IA R  S ING H  
M A L IK :

SH RI G. Y. K R IS H N A N :

W ill the M inister o f P A R L IA M E N - 
T A R Y  A F F A IR S  A N D  LA B O U R  be 
pleased to state:

(a )  whether G overnm ent have de
cided to appoint a Com m ittee to go 
into the question o f calculation o f 
price index;

(b )  i f  so, what are the terms o f 
references made to the Com m ittee 
and w ho are its members; and

(c )  w hen the Com m ittee is lik e ly  
to submit its report?




